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: RA.12/99 in OA.166/99 dt.11-3-1999

'Order

Oral order (per Hon. Mr. Justice D.H. Nasir, VC)

Heard.
'1. On considering the submissjions made by the
learned counsel for the rival parties, we‘bglieVQ that
the interests of jstice will be served if the RA is
allowed and the following sentence is added in the
concluding part of para-4 of the order in question:
"However, the above order shall not be a bar for
the Devartment to take the applicant's case into
cdnsidetation.for:gmplo§ment by giving due*weﬂghtagé
to the service earlier put in by'the apﬁl@cant with the
res;pondents on casbal basis."”
2. The RA i3 allowed accordingly.i The order dated

ﬂ’d J\éuv&_
4-2-1999 in OA.166 /99 shall stand amended aecerdingly.

e
(H. Rajendr {D.H. Nasir)

Member ( Vice Chairman

Dated : 11 March, 99 A \
/ Dictated in Open Court 1637f
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